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IN THE CENTRAL A]IMINISTRA‘II"IVE TRIEUMAL ,JAIFUF BEMCH,JAIPUR. @
* * *
Date of Decision: 27.4.98
OB 128,/58
Om Prakash Vaishnav s/: Zhri Mchanlal Ji Vaishnav r/o House MNo.239 II, PBaT
Colony, Vigyan Magar, Kota.
| ' ... Applicant
Versus
1. Unicri of India through Secretary, Department of Telecom, Dak Bhawan,
Parliament Street, Mew Delhi. '

2. The Chief General Manager, Derartment <f Telecom, Fajasthan, Jaipur.
3. . The General Manajer, Teleccm Lepartment Fota through SDE (HRD).,
4. JT0 Incharge, Central Telegraph Cffice, EKcta.
5. Shri D.E. Cubey, 2r.TOA (T), Oifice of the DID, Jhalawar.
. | ‘ ... Respondents

CORAM:

BOHN'ELE MER.GIFAL FRISHNR, VICE CHAIFRMAN »
For the Applicant : ... Mr.M.R.Saran
For the Fespondents cee

ORDER
FER BOM'ELE MR .30FAL TRISHIA, VICE CHATPMAN

Applicant, Om Prakash Vaishnav, has filed this arplication under
Section 12 of the Administrative Trikunale Act, 1925, assailing the impugned
order, at Bnnexure 2A-1, dated 27.2.93, bty which the arplicant was transferred

from Eota to Baran, as being illegal, arkitrary and mala fide.

2. Heard the learned ~-ounsel for the applicant. Bpplicant's case is that
he is working as a Senicr Telegrarhist under the vespondents and he is posted
under respondent tio.d namely JTO Incharge, Central Telegraph Dffice, Fota,
and that the respondentes are under legal ckligation to cheserve and implement

the policy in regard to transfers of emplcoyees. The contention of the

applicant is that his transfer Ly the impugned crder from the 2T, Fota, is

mala fide, with a view to extending undue fzvoay to respondent 1.t because
the applicant has keen posted by the =3id <rder in a small Telegraph Office
under the DTO, Baran. It is further contended by the applicant that in the
circumstances the junicr-most TOA Crade-I111 official_shculd have leen posted
és Incharge of the office at Baran. The learned counsel for the applicant
has drawn my attention to the representation made by the applicant, at
Rnnexure A-4, dated S.4.33, which is rending conzideration. The impugned

-

crder, as stated Ly the learned ccunsel for the applicant, has already bzen

Ljad¥ held in abeyance till 31.5.98.
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3. In the circumstances, the present aprlicaticn is disgpceed =f, at the
stage cf admissicn, with a direction to respendent o2 ﬁo decide the
applicant's representaticn dated 2.4.93, at Annexure A-4, through a detailed
speaking ~rder in terms cf rules, instructicne and quidelines on the subject
meeting all the pointe raised therein within a perisd of two menths from the
date of receipt «f a copy of this crder. If the applicant feels aggrieved by
any decisicn taken cn hiz representaticn, he may file a fresh ma. Let 2 SOy
cf the OA and the annexures theret:o ke sent to respondent 1.2 aleongwith a
copy of this order.
(=0PAL KRI':;Hi\IA)
VICE CHATIRMAN
VK



